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S.Onsgu,ta, A.FI. 

We have heard the id. counsel for both the parties and 

perused the plead inqs on record. 

2. 	 The applicant in this case has seuht for a direction on the 

respondents to.iva an apieintment on oornpassinata !round.:H,i&case'is 

that his rather wS a Railway eml.yee and he died in hsrnes in 

Itis stated that thereafter his requist for appointment on compassion— 

te ground in accordance with the extent rules in this re!ard hs n o t 

been considered so for, 

The respondents have not riled any reply despite a number of 

opportunities. The materij averments in the 0riina1 Application are 

therefore 	 H-eer, Ii. counsel for the respondents also 

submits that he has no instruction in this matter. 

In the circumst 5nces we dispose of this application with a 

direction to the 	spondenta to consider the request OP the applicant 

for compassionate apoointment leased on the Pacts and grounds stated in 

the 0rilnai Application and also various representations annexed Is the 
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OR and to disase of the same either by appointing him in the post 

appropriate to his qualification if he is otherwise found fit or to 

oemmuflicte him the reasons as to why he cannot be considered within 

a period of 3 months fom the dpte of communication of this order. 

	

The application 	 stands disposed of. No •rder as to casts. 
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